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Mr. Speaker: We will now take up
further consideration of the motion
moved by Shri Lal Bahadur Shastri.

Shri Subodh Hansda: Sir, on a point
of order.

Shri Hathi: Sir, my motion has nol
been put to the vote.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Working Journalists (Conditions
of Service) and Miscellaneous
Provisions Act, 1955 and the Work-
ing Journalists (Fixation of Rates
of Wages) Act, 1958.”

The moticn was adopted.
Shri Hathi: Sir, I introduce the Bill.

13.25 hrs.

MOTION RE: REPORT OF ECHE-
DULED AREAS AND SCHEDULED
TRIBES COMMISSION—Contd.

Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri Lal Bahadur
Shastri regarding the Report of the
Scheduled Areas and Scheduled
Tribes Commission. Out of five hours
allotted for this discussion, two nours
have already been taken.

Shri Subodh Hansda (Jhargram):
Sir, I raise a point of order. It has
been stated, just now that out of the
five hours allotted only two hours
have been taken up vesterday. Now
we have got only 2} hours left with
us, which will make it 4% hours.

Mr. Speaker: What does he want?
Where is the point of order?

Shri Subodh Hansda: My poiut of
order is that though it has been an-
nounced that five hours have been
allotted for this discussion, we will
now get only about four hours for
the discussion of this Report. So, 1
would suggest that it should be post-
poned to the next session.

SEPTEMBER 7, 1962

Report of scheduled 6804
Areas and Scheduled
Tribes Commissioner

Mr. Speaker: Shri Ganpati Ram
may continue his speech.

st momfy T ( wEER AR ) -
wery wEee , A e Ay wE W 9 fe
|AA FT AFAIL TEC TATHF AR
g &1 @R gEwr e w i
fafew aor. 7 Fdegre ofar s fam
N @ @|aTa W & @’ gwrd
qFER F feges ufan xR A faar
g | fafe aeFe & o # Swofan
%1 WU JETE IJFT F IART a6
&1 F7 o Sram a1 86T gardt =T
ot fp fedgr e amI FE MR &
st gos g 987 O s off amar
g 2 %F TF &1 fygew ufan
FU AG T E | T NT AT TER
oI TR & F 6 d6aE Fenaw Si-
oA F TRl | a7 3T e Ffwm
¥ ORI A waw fFgaFwr g fE
IEF! ATAT T2 F4T F OF AFET
g E‘lwﬁmm‘ggﬁﬁ '-ra;az
Ty, dsges g ST d9AS
FAfaa al gae OF U awedt
o e aedE A, T ©
@ T, 59 I F (99 gT qHIw & /g
Y SH% A& 6T |

JUTST ARIRT , WEYee rEeet |
dqes o & @wen 18 qrnfos
TueT A & afer ag At sifes W
srifaes gae &€ 1 ST ot o gfe-
o1 1 T g, STHT ST AW HE
FOg & 507 § 9 97 ¥ T grnfons
e ot wlt gE @} wwE A g
gar ot g & 1 @i o g g
W Y, 99 & 69 I G G Y
AT ALY & | I EweT A ag §
%1 Wifaw fawr &3 forar oamd |, difers
famia 33 fem g Wik afe 7 W1



6805 Moiton re:

T ot AT SR AR A 6B
g wE WHET o gwdT ¥ | o T
I & s fasre &7 @oew @, AT
g dgea e ¥ sa a fau
FR T WX T e S
qEA S AfEd | gAT e WA wERa
o oo A W T AT &1 AT
g 1 sem @ ag =g & fw s
T Fa 7 T8 AT 1 A S e
s wfag o Fw AT & IF
afs gw@r arnfes, mias oF dfas
farma gt 7% | F 98 T3 w11 #§ e
gomaTea g 5 fagerdag aut # of
feafa &1 qeqas <1 & T o9 W9
afrerd mogs EfF av & arg damw
&t gt & wgars fear s nfed )
T AT o § g AT F1 AWT FMT NE
Wi s FEfad aed £ Fma
Tz g & g og a6t # o gwrd
§ETT TR, gAY FEA WATAT AT
FATR WAL AL Tl g ¥ oA & @
T RS &1 qIW A1 Fig TGl 21
ST | FOHT 3EAT =g {6 s e &y
T, 1A fgar 9T, FieT @I E
feadraa 9x ©@ wiF , 37 gfrargd-
T PERRTEE TG wwaF ar
g TR AMATEF g A 9w
T ot e T @, @ A g A
& grar =T STy Fww @ i g
T, 99 & & oy ar v fgem
et fear st § | 99T 9@ e St
@ a1 i gges o # O gyes qed
A FEW TR T w8
1R ST T AT AHET AT A T
gl d, o T g Qrawh
o I9F T3 7 qg werey 912 o fawe
T T FI T |

7 g agar g v wmaw fema &
§T9 A9 W WY JEEE qeA W
deges ofarg # ama dik § dfas e
FR, W ITH QEFOTIE, T H W

BHADRA 16, 1884 (SAKA) Report of Scheduled 6806

Areas and Scheduled
Tribes Commission

FET T #X F Ay ag £g 99 #
A g ) §FT § 1 @A A gER
fegregea d wad o am w
T Wrgfs sTadw N am-nfe-
fra qeaTd 17 FLG §, IR AR
AT IR FT a9 F A7e-7-u2 faey
¥ Jaw 3w v A g | qmiAw
H R ¥ THANEE (g F
sigm fs form aeamit &t 9t a--dE
faedt 8 9w o & a0%F g fRrar
AT a1y W st 9T 3% A §
T A F 99 F fqars ofw 7
form s A1 =nfew

§ag it wgm gy 5w
AT AT F1 AT ¥ forg gk sl
# ot g% fag fade & awms §
| SE QA & e g
|rfza | ovat 2at orat g fr dfeema &
fameit 5 R A R AR T QR AR A
foo 78 femm amem) &R S
dfam #1 Fwifea &0 & fad o6
A UL a1 @ g aifE
wfauw & gom  fon a1 @% FfE
HATerdi 42 48 WeaT SHET ed
0% & g2 g 59 & 5 T s
% faem aet Al gEi A &
ormelt § 1 a1 & fAde s S g R
FTHT AT HaEm & Aani w1
©f §8% § TET FO SRy, Wk
g A 51 FeorcaTm & Srara fgar
g, formsr g a¥a @ o wEET &
st faar ar, 9= o g avg & fart
Tl o iR |

¥4 gl A gt sy g fE wm
Y STEr  qETT SRd § W STer
T FCN TS B ...



6807 Motion re:

Mr. Deputy-Speaker: Order, order.
There are about 40 hon. Members who
are anxious to speak. So, hon. Mem-
ber will not take more than seven
‘minutes.

Shri Gampati Ram: Only two
minutes more, Sir. I have some sug-
gestions to make.

Shri Sonavane (Pandharpur): At
least ten minutes should be given.

Mr. Drputy-Speaker: I have not got
ten minutes to give. What am [ to
do?
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Mr. Deputy-Speaker: Shri Dhulesh-
war Meena.... Absent Shri Sona-

vane. I shall be calling upon the
hon. Minister to reply at 3 O'clock
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Hon. Members shall not take more
than seven minutes each.

Shri Sonavane: We will not be able
to make any point within this perod.

Mr. Deputy-Speaker: It cannot be
helped. We have no time.

Shri Dasaratha Deb (Tripura East).
Seven minutes only?

Mr. Deputy-Speaker: Yes. We have
got only an hour and a half now.

Shri Basumatari (Goalpara): We
had taken two hours only yesterday.

Mr. Deputy-Speaker: From now on
we have only an hour and a hall and
at best only six to seven hon. Mem-
bers can speak.

Shri Basumatari: Yesterday three
hours were left.

Mr. Deputy-Speaker: Shri Sonavane.

Shri Sonavane: Sir, at the outset I
would like to congratulate the Com-
mission on a unanimous report. The
Renort is well-studied and was com-
pleied and prese :ted well before the
scheduled time. The members of this
Commission were eleven in number
out of which five came from the
Tribal communities. There was no
dissident wvoice in this Report and 1
thought that the members, particular-
ly the Tribal members, were satisfied
with the findings of this Commission.
Because there was no-dissenting note
no separate plan or scheme was
envisaged and they were satisted
with the study and this plan.

This Commission was headed by
our revereq Member of this
House, Shri Dhebar, who is a
hard worker, a good social
worker and a man who has worked
among he backward classes. He had
put his mind, heart and soul in the
work of this Commission. But I feel
that if a man from the Tribal com-
muaities had been put as the head of
this Commission it would have been
more welcome. If the majority of
the members of thic Commission had
been Tribals it would have given still
greater satisfaction to the Tribal com-
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munities as a whole, 1 do not cast
any aspersion on the members of this
Commission but I fee] that if the com-
position of the personnel had been
such, it would have been greatly ap-
preciated.

In the note placed in our hands on
the record of conclusions reached at
the Conference of State Ministers in
charge of Backward Classes held on
the 26th and 27th July 1962 there are
about 64 operative recommendations
in number of which 24 have been
unconditionally accepted and 6 have
been accepted with some reservations.
The total number of recommenda-
tions accepted comes to 30 and about
the remaining 31 recommendations
they have got to say something or
the other. I would have been happy
if all the operative recommendations
of the Commission had been unreser-
vedly accepted and implemented by
the Government

Now, I would refer to the recom-
mendations and the conclusions of the
Ministers for Backwarg Classes. 1
would first come to recommendation
&(a) which reads as follows:—

“It will be helpful if the Chief
Minister is the Chairman of the
Tribes Advisory Council: in any
case, the Chairman should be a
person who has influence over all
Departments.”

The conclusion reached isi—

“It was agreed that it would be
very useful if the Chief Minister
could be the Chairman: but the
matter was left to be decided by
each State Government.”

I do not understand the working
of the mind of the Ministers who
discussed all these recommendations.
Where was the harm if the Chief
Minister was placed at the head of
the Tribes Advisory Council? It would
have added great weight and he cou’~
have understood what recommenda-
tions and schemes have been formu-
lated, what the progress is, whether
the work is accelerated or not and
whether the physical targets have
1782 (Ai) LSD—8.
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been achieved or not. That would
have been a great assel. We know
that severa]l schemes and plans are
there but there is weakness and laxity
in implementing those schemes.
Therefore it would have been a great
asset if the Chief Minister was there
as the Chairman of the Tribes Advi-
sory Council. It should not have
been left to the wishes of the State
Governments, That is my observa-
tion about this.

1 would now go to recormmenda-
tion 12(a) which says:—

“In the States with a tribal popu-
lation of one million and above
there should be a Minister exclu-
sively in-charge of the portfolio of
Tribal Welfare” -

The conclusion reached is:—

“The Conference wag not in fav-
our of accepting this recommenda-
tion."”

I say why? It is our demand, the
demand of the Backward Classes,
Scheduled ‘Tribes and Scheduled
Castes, that as now there is no sepa-
rate Ministry at the Centre for these
people, at least. . . .

An Hon. Member: That has not
been accepted by the Government.

Shri Somavane: That is what 1 am
referring to. I am laying stress on
knowing why it has not been accept-
ed and why there is this suspicion on
appointing a separate Minister for the
Scheduled Area, if not a Scheduled
Tribes Minister, for a population of
over a million in a scheduled Area.
I think that Governmment should re-
consider this conclusion and arrive at
a very satisfactory decision in con-
sonance with the recommendation of
the commission.

Then, recommendation No. 12(d)
reads thus:

“A small committee of officials
from the Tribal Welfare Depart-
ment and the different Development
ments should be set up at the State
leve]l to ensure co-ordination and
effective implementation of pro-

grammes.”,
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[Shri Sonavane]

I am happy that this recommenda-
tion has been accepted. But as I
pointed out earlier, there is great
laxity in implementation and coordi-
nation. Now that this recommenda-
tion has been accepted, I am looking
forward to effective implementation
and coordination and the happy con-
summation of all the schemes that
we have laid down in the Third Five
Year Plan.

Then, I find that recommendations
Nos. 12 (e) and 12 (f) have also been
accepted by the conference. These
are intended to ensure speedy execu-
tion of schemes.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri Sonavane: I shall take just
two minutes more.

Mr. Deputy-Speaker: I am sorry.
There are about 37 Members still
waiting to speal,

Shri Sonavane: There is a great
sense of dissalisfaction about the
non-speedy execution of schemes at
present, for, unless all these schemes
are speedily executed, the schemes
would remain only on paper, and
any haphazard or half-hearted at-
tempt at implementation would not
satisfy the people for whom they are
meant, and only a lot of money
would be wasted in the process.

In regard to recommendation No.
13 (b), I am happy that it has been
accepted that the Governor in his
report to the President should in-
variably give an assessment of the
work of every institution which is
receiving a grant of Rs. 25000 in a
year. This is absolutely essential,
because at present a lot of money is
wasted by the various voluntary agen-
cies and other organisations in the
oourse of implementation,

In regard to recommendation No.
15, I find that. . .

Mr. Deputy-Speaker: The hon.
Member should conclude now.

e
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Shri Sonavane: I shal] say just one
sentence more.

Mr, Deputy-Speaker: He should
conclude now. Shri Bade,
Shri Ram Sewak Yadav (Bara

Banki): Mr. Deputy-Speaker, Sir, on
a point of order. I want to make one
submission.

I HEIRA, 4 ardE W
qTH | WA g TCAAT 9 G@r o4 qr
IS "RT 7w av fF gww o
9T 0% faT # Iooo TIT &H . . . .

Mr. Deputy-Speaker: That chapter
is closed now. That point has been
raised already and it has been de-
cided upon. There is no point of
order. The hon. Member should re-
sirme his seat.

Shri Ram Sewak Yadav: I am re-
questing the Deputy-Speaker to re-
consider his ruling.

Mr. Deputy-Speaker: Order, order.
It canot be done now.

Shri N. N. Patel (Nulsar): Why
should the hon. Member take up the
time of the House in this manner?

Shri Basumatari: Our time is being
taken away by the hon. Member.

Shrimati Renuka Ray (Malda): This
discussion should be extended to the
next session,

Shri Sonavane: I have not finished
yet.

Mr. Deputy-Speaker: I have called
Shri Bade already. I am very sorry.

Shri Sonmavane: Could I not have
some tfme to offer some concluding
remarks? The concluding remarks
are very important,

Mr. Deputy-Speaker: The hon.
Member may please resume hig seat.
Now, Shri Bade.
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“We have come across cases
where the forest departments have
claimed as forest land on which not
many trees were standing. For in-
stance, in Spiti, they claimed
practically the entire uncultivated
area as forest. It was admitted to
us, and we saw it ourselves, that
in the 600 sq. miles of this ares,
there were hardly 600 trees.”.
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“This class for a partnership
rather than an exclusive approach
which arises from the policy enuni-
cated in 1894 and 1952 and the
manner in which it has been imple-
mented. If this change comes
about, the tribal can easily be won
over to the view that the Forest

Department is not his enemy, but a
friend interested in helping him".

whge 7 g7 &Y e Ave e
aER ew 2a@q ¢ f& wedl # wRew
femriitze sfeafadi & w1 &1 7@ §
1T T T I ITH! IATE FL AR
%% w1 WA WA & F g
ITH TG euT g g Ik faR



6817 Motion re: BHADRA 16, 1884 (SAKA) Report of Scheduled 6818

FrE oAl e deRi AE £ A
T X TT g & | F (oo T FY
TRE ¥ A aEe I dAd 3 W
TEETF ETH JAE, @ TTT TN
za s Tfgaa i AR 9N
BT IHE FY eY-eY ¥ ¥ fag
HEIR AR HYWT F @ A FAAT
grar @ W fowaT fo adan ag grar
tfF 9z v & am & ¥ g & fag
TG 1 T FRO AT 3T
feefre faer o &< &1 aFT # sl
g, dfme wen wda § Wt & 7 FA
N TE Ay T @1 IR & AR
# w1 wiar g 5 a3 s ", &9
ARG, TTHT WA | SFT TF A
ferd perer v 7l Foeprer w/m § 1

Fraee o fagges Fwew g
fagues grzew #t fodid & 8w 43 9@
famr & ¢

“That findings reveal that in the
northern, central and western zones
58 per cent to 65 per cent of the tri-
bal families were in debt. The per-
centage of indebted families varied
from zone to zone. The worst affected
zone was the western zone where the
debts of over 87 per cent of the in-
debted families exceeded Rs, 100.
The southern zone was relatively
better where only 10 per cent of the
indebted families were having debt
over Rs, 100”.
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Mr. Deputy-Speaker: We are short
of time. The number of Members
wishing to speak is very large.

Shri Sonavane: Giving 7 minutes
only keeps everybody hungry.

Mr. Deputy-Speaker: Then not more
than two or three Members can

speak.
Shri Sonavane: We cannot make
our points within that time.

! qF: UF AT™E Fg TR
o FTIME )

a9 T W A A AE A
gAT ATEAT § UE AAUFT WL A
¥ W gu wRA faaTow -
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& &l A1 gaEAt A E ot frard
E) ewadar ¢fEqdm say
WE F aew Aqa A § | W HA
framdrs % e 1 aw 74 frar
s, @ sifEarEr d47 &9 wfz 59
deqrei &1 & fwaa g s
% gfeqq fafezga faaady ¥ faams
TFE 1 T AR AW AF AR AAT
a4 ANt w1t faard | Zw A wOAw
g4 faaqrdt o) #W @ w9 fF e
a1 g9 qzr & 1 Sfea, omr fF 4
oM ® Famar F, F A7 A7 A€ Y
T F a4 WT 3T ¥ ol IT A
@A g1 A g agt ¥ =TT i s
FY AT A FTATATE | WA A
frady Fedrea £ e & faar mar g
fr aft mr ffrean fomade 1
Frdarefai &t a= T8 fear s,
At A FT AT R FZT 2THET TATH
T A7 QU A grm, wfaarfaat §
QEFAT T ATAAT IIT EIT WL ZT T
g &m0 wfad
&98 ¥ 7431 ot & 5w Fafezam
freedia & w14 1 3377 7% fFar st
Tifm

I wgRA s A
CicgE i

st @ : 7O fawer 2 f fore
AT 3w A9 S, IOY
&9 ¥ ¥ q2g Az fad sy =nfgd
ama AT gEed AfEwg 3 ¥
fog darT & 1

ot wro wwo i (Fateg):
JAreAE  WErEA, F gHi A fafa-
W |ET F AT W FTeaT AT F
T ITA O ¥ W A EAE
g ImHuE Ay g af g, faw
w E g g oA
GrEE  Fromoifed  graTed | wifE-
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arfeat ¥ qft &dY &y s TE W
§ om qaifeqi ¥ WX £ | IS
I gEEEr 71 mies  sgaegr
IO S 9 @ Og 1 WK
37 F daafratz 1 =1 afar
FFATE, A AZFEZE |

dar fe #9 o IF T w4,
wrieew % @k H fafy ag & f
TER &1 FAAaT § 937 feqr mav )
A1 g TTAST 41 TE2 | | q7 g7
w1 21 & £ sttt 1 famar gt mar 3
§ 7z faaza w71 Tgw g fr et |
frmar g & 3% war ¥ 9@y
FAT O FOR(L T A ARTE TE
T S Fg ot 3T AT A 4@,
Iq FTATH WMiATH SX G 1 fasy
¥ I9 & FTAT F 747 &7 TE AT IT
TR F1 FAamy A fafasfas &
gz faar mar 1 o A AW A
[T WA F | T AEATEAT H
mam Al e g s 7 § @A &,
fre s sRirafmi g amm g, =2
gk fam adt & @ I feay o
S MEd @ A, AR e IT
FIN A TraTel A ¥ AA & A (BT
W w T AE g AT FAT
o FT aFa & 1 e g owmz o
§ WIE I H IT R AT AT AT
gfaFT @ & 1 qE 7 IT A FAA
F fod wwdt & fedy, v R
fod st At P, qal gar ¥ g
FAFIT AGT AT | ATTGATHT 98 WA
ﬁﬁ?:

T Y AT AT ¥ G F =T v
o FaET AT frmg agre T AT
wifarst &1 @ a9 F7 qar 74) o1
IFA At S wE P § S osTemw
s faem, o s W @
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qar ZET, &Y qg FH gTe 457 AGN
g T

IMETH gD, ¥ F A% 7 4
Fgu 9 g fw samifer ga-
e e o wfam o Smr
st & frere fgg 9y =nfed, i
T SATHFTFIE SHT AG AT =l
W AfaaT § g 7 gATIaTE F7 w4
FI SqFEAT HT B, , GATHTT FT AT
Fmar ¢, 19w Ffavgg g fv
T 9 AT ¥ KA F AW A7 AT
AT FTfRE &1 3FaTT s e & fag
T W AR I8 I wfzafaal &
srmafea 1 fagr argm

AfwT daer wrmrifer S &
FTHN TG ] 1 Mo T T fag &7 7
7 faar ar f5 S Fromaifey
Titrea femrddiz £t avw I 7
fawar &, #qifs wieesT fomedz &
A FT THFCT TIAT &7 T2 qTAT
£ | A9 ©F 4T3, qT AT £ ] | ;Y
B TGN 6, al &dt &y g, ww
W dgm 7 sfE wrRe Ao
THed T T A 9T AT &, 7 fAg
Frqifeay SrAarIF y AT
F @1 g vt famar &1 wfzanfaat
% qrE GET TG F 1 1A Qo FAL o
gAML, Yo FATT FY WY oft ot &,
g arfzardr ST AT & A ? =4
fan ar s 2 fF o #-ATa -
fea arwmadt 1 & faear anfae, sng
7z &% ¥ fawr, 2 ¥ fow, offeeae
femediz & fawr, wef & faer, @fe o
et faaar aifge

@ T A MATHT =y w0
WTAT § | AT AT AT wHer #
ur faow 2fe azardt & aGmy &1
qer W ¥ | 7T F AT § 967 9R
W T4 | W g Ty i e
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[ 510 AT 7]
Tt & Wit wfag el # adr &
W T & frey @& e
FT srTIifea FAEET gA, Ayl HIT
|t wfs &@dr & #oe, wiEeae—
greTHes , a1 FX a9 g , a1 qrat
B FTATY ¢ arAFaT g |

ST AT T e adt s
& Freardl &t arerEe e A
FE@TE | FHIE AT TE AT § 1 gl
Tg =raean #1 AT Tifed fm e g
F o o o gAar ammEEw @
&7 g 3% S0 F407 Fgraa frer wi
WAL AT T FTE  SHATHT HIEHT T av
SuaT @49t ot fF TJTT aF qEEd
FIGTTC o 2 | 51T ot a8 FT-
I ¢ W foraeit st &1 wasw A
Y Hwawr fRarmEr @ gg s Y
Ty FFEr gl & g & o gwar
2 ofgarr foam s, foaar
T wwer g, foasr e §, =g 8,
Tt §, awerfa &, wade F wrafeat
£ forat o § < &, avomt &7 a9a
£ g TR AT A ATy Ay
@ TART O FEEraEaTe | g
T e fF amnfer @
S @y Ty A1 I ArfE feee §
& »ft =r7e £7 wreAy =Arfgd anfw ST TRd
faer =i
14 hrs.

AT AT agwaTT Gee ar fF
wfarer & AT g Tl wE e faamar
fr wiw 937 ¥ wgaT somgdfza uT
feasrriiz st @ 91 fr mmeet Ew
g gz Ao AT g fF ag

TG ETH FGE {1 g wfe-

ardr s &ATE g€ S5 W § sew
§ gz o S &7 I wEEEar
et & Ao g1 G E 1 AR
TEE TR H ITR I FIRT q0hE grav
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¥ Arwqer Fomd & Mz A § 9w
T WAL IAF AF qifed AT R
A aws Fomy # oz oawre ¥ owfE
aifedi &1 it otawr @ ag agi A= &Y
m 2 fegema # gmwafe
FT WL FE F1E ATAT SAqHT AT
2 &1 = i i‘fma«‘t%&rm‘&gt
T 9T A FTearisy A fggeanA
Foofadr @ Hamgaaid & ar
Fgm fF g9 gITT AT ATy Sy v
T gl 9 S g aiuE o
FToqrea a1 fear e sfgg aife
snfearfaat #1 Tga faw as | & qwwar
g 5 o3 o Srardy sar 7 aven @
frr oom @9 o 1w W &
g0

# wrowr 4g Y aAEen 9w
fo forar off foaréiie & 99 ¥ wre €
T femdde & at ag wriee fere-
#r ¥ fegema o omi o
g g war, A 9T IuE 0
9 WA AfAET 1 F gwr g o
a9  fF o uF S fewa dw
q1 WY Z9T AT &7 e ¥ fasera
mar a1 Wt fE GEwam @ faad o
gRoafTA W Iw Hamw gy §F
TS aF T g6 ar e fefes
Fo 41 98 35-3= HA d7w W
g et Hamwvam ) fedr o
e a1 Jadia vy Gar 75 s
St G T ET | i TE /YT e
ST wT § AR O T o
= 2

I AR W T GeH AL |

w1t /o ®o Wt : AT AY 1§ Efw
# a3 S | ¥ ot g o fE
gng wrE gl | fRT A wg A
g FLHATA FLIAT
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farerefy oY arrarfeee  ooET 2,
A FVEH T F T HHET FT FTAAT
FE TFAT § | A grEgfoat fradr €
STl ¢ A3H F1 gragfoar FadrE, T
S 70 972 ferat § 1 592 uea fme
FT STEqT F71 AET 7T AAT E, B WL
q9E ¥ A4 Arar 1 | AOE -
T Y T TG § ) TR T I
RS v wed Ry, oF ST
"R § T AT gEO OHiEeET 15T
# 1 37 1 &1 7w 9T FAafaar @t
frsft o adeT g gwife
gt afwwron, g7 o7 fow Y
g fer Mg asyq ? 9 § 0w
e dardrERr grar g ) graafoat
T MR AL § | F AT W
WY AT AT FT T AT il | FTHEY
|G AT A HIHTS UFAIT §, IART
A W A GG WL & e qE
famar & (@AY AE oW UEAH AT
femremar &, gg O w4 oW A
Wl &1 7 9y graafodi ¥ swE
faars st 2, W wHET FF AT R
g T AT T g i |

T HIIHT TF WL AT TAATAT Tgal
F | UF g gF 0F TEd A & fw oA
gt ¥ fae @re agi 3 &, =romEar
F41 SAFTETE, A6 WS 39 6 @4d
1 ST 1 § 7 99 8 R g asy
9T @ 9 H17 § a9 a1 I "ET
&g 45 gy § Afr sm q 5 F
TARIMET  &<0d g1 wmar § | § qraar
ag i FTrET W g fv g Az
Tifrdi o qrr wrrwl e =w T e,
F721 Wi 7 frir, Hfa ae 7= fee

FAFTATRTT 39 | AT F AT AT ATAT
§  Awwmgfeagftas §riseiaw
AR-HIfRT TS w g g, I E
ar? ¥ o, w17 q § @ garen fram
FTF T AR wsy G fae

wifgd 1
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oS HE qATH 3§ 5T & oo
He HOAT WA HHTH FIAT OF NG
it sargwm e, 3 oA |
& @ I 13 AR 4T 9= & 2
S g FaR AT s g fF
TET W™ AT FEd A AR
qAq  aE4 F 73 § 19T fogem www
fen & w HwG A & A w7
HETE ACHT ST MO A FTHEE
qT9 9 AGT FLAFIE )

1 fawma wenz ( FOUS ) I
wq% Wg 30, H# 731 ¥awa i gy
¥ TOT FIHFIC A TR A F
H §7 ATEE FIEA F FICCE FH-
v fazm 5 ow fgd fameae
g | OF WAT g9 A we fE oA
farg) eIt Rsas@
femromar g sdvaTg dTEer o fedr
FAHT @ famn o, e AE g
TT ¥, AATAEET AR AT ¥ 1T HT
fod duag s fede @ =Y o
fedee Y &ame ey fwenmm &
o @A smrer fraeNe sw oA @Y
gf #fead smad 2fe amm
BT HOFTC THE!  FATAd AT FT
JIAT TGN T AT

uFam Al A9 3% O qaEr
o faes1 § wrrn &AW @A
=g g Az & fF = 3o Fro FT ATHI-
fremr @€ & 1 vt g '@ e &
wi T +7T § AfEw agh e I
T AEEr g ST wRw F faai-
9% @IS ED &9, AL, S, AEAT,
gaT, W, ofF, s @, 9
AT FgTgT IEwEr & S,
FaTe it g Tee Zreed A W E |
¥ o afamw & Jgoie O AT W
aga aga g=rarz T g f 3w qAr
faeqa art @t g gy fard aamd
§ o wi sfvwad gfs@d
fae s=i aga e FgT A {0
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[=ft fasna warz]

I WG , NI LA W
W @A g A qA AR F I
fedasrar o & 13eifedw
1 gAdFAT ¥ qErd ¥ AAd 7 AR
AL FT  Aqai § war foar v WK
gAY aeg & 7z & wifzadadi s
o ar s @ ¥ AfET wfe-
4T F FA A S O, IAFIN
qu wfasc g, § J41 F IFH
¥ AT, TAT A &, A FLAFF
%, 37 F g oA Wt fpaea faew
57 &, 9 7 IAFT wiET rm AT
o5 A F Aifgarar sivAt g @ @
aFT E Afva 3zt X IAF &% far
feen  FTwlfas ad AT ITAFIT R
o OF HIAAE 939 T Fg7 @ qw=
F wr§ AT AT § EIAE AR BT
FETE | AZIATAHAT § |

argHad |1 @ H ARt fadi gd
B aZ LILILEWY WD %I T
gz fagrgt § |\ WA T AT EaM@T
T 20F 3T F A o Y TRFTHAEAT
41 FATgu | TR WFTINRT 55
T FzF ST fadmaaa g,
@t s EfaTa §, 99 F %9
HiFT ANE AT TEAT AEATE |

AT A FA T AT AL 8,
oig § 337 &, IfAr T Ty E, 4T
F ofrar §, wer NI § AVF AT
& 7 FT &1 59 fgr MU E WX
AT ITFA § ATA q AT §, IAF/ TGl
T4 & fegr AT § AR wEFE
gt 7%, farglt W aw 51T a5 aF
AT ar 5T 9 313 @I &
fFer 7 ar feat & Geed 7 w1 g1
TR EA A A o oqi owEw
wTT A1 qAFH X ATF A6 9 JF
AT IT F & a7 7 AR FIF
T WY IE! FF I39 7 faw qr
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e sicame #ywd  fadd o
% waeE 7 g f & s waer
Tt OF A AT | W oHIT H R
AT | ¥ g4 Iac wew ¥ &
s gad & fos fem a1 @
qET & AT I T AT ToaT 74T
qr AfFT T wEAT 3T H O graet
g IfF eFoAar fAeT Famg A
S TH 99 T ARG F A At
OF AT ANEE T £ | ¥ A
G wrEraE &

a7 § 77 F1 TFAAT AEATE R
fa qede & a1 F9 § 72 gu &) fasre
Heoq@zFa A AR gU e | oA 7 aY
q3de 37 3¢ E | W H vy At Afadra
Efwm s art & gaamar mar 2R e
fag ‘e w7 & s gt &
FAT TF I A FHFATIT @E )
HEW § Roco ¥ 3Ioo TF H(A BH-
T g F ¢ | afeey s F Aty
g o ©Y4T AT IW ¥ O WA WATT
5 G RIAET & | 906 937 7 99 'G5
I Gfaet & 1 Fife ag ferc gt 1 fasr
qftag 7 &1 & SiifE 77 g1 g1 "adT 8,
wET A ETEFAT 21 WAR H &%
Tz o § & wea 3w § wfw
9f @ {30 AT FAT 8, G H 9o
g3z qf@ s & § @ wfa afare
fooo TT FA1 & | ToreqTw # ufA
qf =TT Qtna'?‘(umﬁﬁﬁa | Eﬁ’q’g
79 arfeafa i m A+ & A
¥ fod g @ e ag wmw X Aw
AT FL, g FEAE frEerd, 9%
qqa A &1 & ¥ arfo £ faar wg,
FAT TETEr A 4T 9, g7 &Y
sfag g & &1 o s fafoe
e faar S | & g Y
¢ fFaam ol ¥ wy E ) g
AT TART Fo0 AGT 2 | T FTL
FET HRETd FIAWHE | ATIHTE
IR FTaiIE gEgdr ¥ e
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A T TOE § AEET F FAT A Ay
SqIET FTZ A7 T FT F &7 qTeqT
I FFATE |

mgaam g fF @A fa &
fagd ozt g § 4 FaE fo
AT T, W A arA # s 50
Y @ ' w@r T fami ey
qrE @9 BT ETAFT [T a9 T | TEH
1 farer & fow ag < do oA & A1
IR IR RO A E 1 F A Ay §
AfFtaamag & faar o & aw
It AFA 4 fredt & | 2e 7 g
qafas gifas FHET F7 Uz ane
Sy gET & 9 ¥ fgar w@arg —

“The post is reserved for Sche-

duled Castes and Scheduled Tribes.

If suitable candidates are not
coming from them, it will be
treateq as unreserved.”

IART 9F FT W9 G (% T4 AR @
faw s aga F7 @ &, afFT ame
FEgrT T ¢ | WY ¥ wwT & fw oo
AW F e 91w o w9 &
IAY WY FEAGHAT FoqAT AT
AT | ST & AT e ST g
T g FX T & 0T aeafamar
w1 F WET F@err 9Rar §
& wmdo Wo U H WY AU F TF
wifcaret foar mam, @7 teug ¥ ¢
feram mam, w Qe H R W ET te%o
# y foq U | T g W o g
& wifeamt o€ wo wHe ¥ faw MU
& W wrgo o UWo H Faw 3 | W
STATAT WY 39 o FAT &7 29,3un
SRl # F 33 wrigateat #r fef,
T 3 AT 3,30 RS A ¥ ww
18R 97g forell A< oemer 3 /7 5,58,330
¥ & sfganfaat Y <,05c onrg farelt )
gafay & g ag § v s e
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¥ wE A S0 e 9w o
e & Y v wEER A A .

Mr. Deputy Speaker: The hon.
Member's time is up.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, he ‘must be given 20
minutes, )

Mr. Deputy-Speaker: This is not
done according to the parties.

Shri Surendranath Dwivedy: It is
always given to the Opposition; it
may not apply to that Party. If you
do like this, it will be a departure
from the usua] practice.

Mr. Deputy-Speaker: Nobody  has
taken more than ten minutes; even
the Communist Party Members have
not taken more than that,

Shri Surendranath Dwivedy: I am
not saying about the Communist
Party; ] am saying that he should be
given more time....(Interruptions).

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, in all discussions of this
nature, or even otherwise, time is
apportioned as between the Congress
Party Benches and the Opposition as
a whole.

Mr. Deputy-Speaker: I am talking
of Opposition as a whole.

Shri Surendranath Dwivedy: Let us
know how much time has been taken

and how it has been divided........
(Interruptions).

Shri Basumatari: One hour is taken
by the hon. Members, The Chair is
not responsible for that, if Members
take more time. Some Members are
responsible for that and they do not
also allow the discussion to proceed.

ot fraty W ;A F g @ oAr
fr e mre Al & oo Al e
Fw1 Ifaa ey 3T e § At wowt
T SETC F1 Srrer &< anfeg fr
T drt § fag ot 62 § oo
Féree wifgy | IR N W faww
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[y faar @)
g T TiA 3 AfEe 0 omf g
e 5 forsges amez sfaeae
foate Y g & BT & fonw =y fomw
T w1 w9 & A7 gz e ' @
2 ww oo o oamar & fF oot
= faor smo st o fear s
HITRT FTL AT AT FT T 7
F 2 at mfzafzat @ Awfal §
g &m 3w ifam | Faw foe
AT 3T q L FH AG A9 THAT AT
A ITET TAEAT T Y TERAT § | A
™ A # @O ¥ FI9 I5W ATEE
fom® 9t T & 9% | &
foqte = 37 ¥ wawd &= A gv )

% WA w@ae ;9 foard o
¥ =few

Y s e : v & § gEE
ESU U

T A #7 fygET adr gEr @
wG w4 0 4 N uh ol 9 &y
FW § W1 39 gAY AR Fd 9
sz form wgar & fF o A
T g & & fama €9 & A4
w7 g e ame e @ g
Jq IR AR AT AT gE E A AT
AT &3 & FFaT &

U 9 g ARi FT afasre @A
aifgw | ST &1 &1, @ &1, FEr-
wrewT &r Agiaan At wfad
A& fou &3 AR frew § g
gr =nfew afe I s 9 afaaTe
@ | ST AT g At E 3 gefea
@ o =i )

A fer A AT T R E T
& & &1 T &Y o A g et

HIEE STETH 9T ITHT AT AT
¢ ag w=t faer fge 1 afe & &
361 ¥ g% oY et oy 3R o AT
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381 30 fgmar =ifgw 1 & 3%ars
A AT FT ¥ A §, TT AT g FH
FET £ AT oW foalfae §  gwr
stEt & "mg sty iy @A 2
A s & Tl G A @ E

TH Hiafea a5 $7 90 I90
W aFT § oAy a7 e, oime
gaazh wmfs & foad a4 mies
T T AT T

wa & fogges w2 wfe F
TR & A7 § T3 FEA AMEAT § 0
# FHFT I HET T7ATE | AT ITH
1§ off &t e £ A1 98 wrEE w1
3y & Swar 1§ gAATdr T F@T )
a1 ot gw fawr fafeedr & gra
ot Far @Fa & 1

w1 7 33 ag A @ T ey
G T (77 FEE ¥ g39 §
st JTATT §F WA q8T A4 & | AU IOE
fog o w9=m & 1 AT =ign 6 g
= fafaedt i w0 7% & 97t fargges
3TET JAHAT T FTH F @ A A,
IH qg SUTRT W FLHHA |

Shrimatji Renuka Ray: Mr, Deputy
Speaker, I think it is necessary for
us to remind ourselves, before we
discuss this report, why this Com-
mission was appointed. Article 46 of
the Constitution says that “the State
shall promote with specia] care the
education and economic interests of
the weaker sections of the people and
in particular of the Scheduled Castes
and Tribes and shall protect them
from social injustice and all forms
of exploitation.” Article 339 speaks
of this Commission to review the pro-
gress. This Commission sent in its
report in October 1961. Every one
will acknowledge that wunder the
leadership of Dhebar Bhai this Com-
mission hasg given a very extremely
thought-provoking report. ‘They
have studied the subject in great de-
tail. [ think it js scant courtesy that
we give to the authors of this report
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and to this House itself that in the
last hour of the last day of this ses-
sion we are discussing this report and
the time that is given to it is being
reduced. I am not blaming the Minis-
ter in charge. But the Home Ministry
should have insisted that this matter is
of such great importance 1ihat we
should not dea' with it in this scant
fashirn. The Commission has taken so
much trouble to draw up this report.
The House should take proper coun-
sels and get the suggestions imple-
mented. I say this more because there
have been committees earlier which
have dealt with this problem . . .

Mr. Deputy Speaker: I think the
nhon, Member will do well to come to
the report. This matter has been
raised earlier and the hon.. Speaker
had also ‘mentioned about it,

Shrimati Renuka Ray: I know. 1 will
come to the peint. I merely say that
there is very little time to go into the
details. 1 am merely making one or
two points about the report. First of
all, there have been many reports in
regard to some of the aspects of this
Commission's report. Therefore, 1
am all the more diffident as to whether
the implementation of this report
will take place. But I hope that at
least considering the stature of the
chairman of this Commission, the re-
commendations of this Commission
wil] be implemented properly, But
as I said, there have been many com-
mittees and commissions which have
touched on many of the problems
~ontained in this report, and indeed.
we have discussed here the report of
the Commissioner for Scheduled Castes
and Scheduled Tribes year after year,
and yet we find that the essential
things are not implemented. I do not
say that no work has been done. That
would be wrong. But I say that the
manner in which the work is imple-
mented does not bring about the ob-
jectives which I just now read out.
We want to improve the conditions of
the people so that there should be
national integration. But we do not
want to impose anything on them.
This has been stated in the report of

BHADRA 16, 1884 (SAKA) Report of Scheduled 6834

Areas and Scheduled
Tribes Commission

the Commission, and yet the manner
in whizh we approach the subject, the
way in which it is implemented, is
not satisfactory. I am afraid we
are trying to segregate these people
more and more. I do not say that
Scheduled Areas should be given up.
But I do say that the whole objec-
tive of bringing about improvement,
economic and social, in the Scheduled
Areas and among the Scheduled
Tribes shoul be carried out in such
a way that they should gradually
come into line with the national deve-
lopment of the country as a whole.

That is not done. I do not say that
the money allotted for this purpose
is less. 1 know therp are large sums
given, But the sum is not always
spent in the way it ought to be spent.
This report has pointed out that
there is ap attempt on the part of
many State Governments to think
that this money is not used to sup-
plement but is the total amount spent
on the Scheduled Tribes. On the
other hand, what is required is that
this amount should supplement the
help that tribals also get from what
is being done for the general
development.

The time at my disposal is very
little and I shall make only a very
few points. [ think the  economic:
criteria should be established not only
in regard to the Scheduled Tribes as
a whole but in regard to the different
layers of Scheduled Tribes as has
been mentioned in the report of the
Commission. At the beginning of the
report, the Commission says:

“Amongst the tribals also we
have been able to notice four
different layers. At one stage
we were thinking of preparing a
list. For lack of adeguate data,
however, we droppcd the idea”

They have said that the topmost
layer of these people are not in need
of help, but yet, if you go into some
of these reports, you will find that
the scholarship and other measures
of improvement go to the topmost
layer. Though they are able to help
themselves, they get more help than
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the lowest layers among themselves
who are the most backward among
the Scheduled Tribes., Unless we can
utilise the funds among the lowest
layers of these people in order that
they come into line with the rest of
the people as a whole, the money
that is being spent on them will not
bave been spent in the right way.

Another point that I wish to make
is about land. The whole policy re-
garding land for the tribals is some-
thing that is pathetic if mnot very
tragic. It is a pity that we should
even now allow this policy to con-
tinue. It is still a fact that the Sche-
duled Tribes are being gradually de-
prived of their land. There is mno
doubt about it. In the name of doing
away with shifting cultivation, etc.,—
I cannot go into the details—it is true
that to a large extent they have been
deprived of their land. Not that
any one wanted to do so, but it so
happencd. It is essential that the re-
port of the Conrmission in regard to
this matter—it, has gone into great
detail—should be implemented. If
the Government is not able to do
that, then it is no use having this
Commission appointed or having other
such committees appointed either.
How can exploitation be stopped un-
iess we have a proper land policy in
regard to the Scheduled Tribes as
well.- The Commission has stated
that all the land that is cultivatable
should be utilised to the extent pos-
sible and that land should go to the
Scheduleq Tribes, in the areas where
they live. I hope this suggestion will
be implemented by the Centre and
the State Governments.

There are many other points. I
can give one instance. I happened to
have the privilege of going about the
country to study certain matters in-
cluding the problems of Scheduled
Tribes. In one place, the Scheduled
Tribes were undertaking jhoom culti-
vation and they were cultivating in
common with each other, and in co-
operation with each other. But they
did not know the word “co-
operative”. On the one hand, we are
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walking of co-operation and  asking
the people to go in for co-operatives.
On the other hand, we try to give
them individual rights on land and
we want to take away the whole fabric
of the structure on which they would
build the co-operative idea . without
knowing what is meant by co-opera-
tive act as we know it. These are
some points which have got to be
remedied.

I merely want to say that the time
that has been given to the discussion
of this report is extremely short and
inadequate. I hope that the Govern-
ment will see to it that due respect
is shown to this report which has
been prepared under the chairmanship
of Shri U N. Dhebar and that the
recommendations will be implement-
ed. Unless the recommendations are
implemented, there is no reason what-
soever to waste the time of some of
the most distinguished people of thie
country who have given so ‘much
time and energy to produce such a
report. I hope the Government will
see to it that not only the minor
matters but all the matters that have
been touched upon and on which re-
commendations have been made are
rmplemented.

For implementing the recommenda-
tions, in the first place, you have to
understand the tribals and their psy-

. chology. Unless you do that, you

cannot carry out the work, however
much your policy is right. The trained
personnel employed should under-
stand the tribals and then alone we
can bring them into line with the
general community as a whole.

Shri Dasaratha Deb (Tripura East):
At the fag-end of this session, we are
discussing this very important item.
The time is very shor{ and we are
not in a position to express our mind
freely and leisurely, or even to make
some remarks on the recommenda-
tions made by the Commission, 1
agree that this Commission has sug-
gested many valuable points which
are worth following. If those sug-
gestions are implemented, that will
help our people. But I must say, st
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the same time, that this report suf=-
fers from some sort of realsitic ap-
proach to many aspects of the tribal
problem.

First, I must say that this report
has largely touched upon the adminis-
trative problems only. While one
has to find solutions to administrative
problems and make suitable arrange-
ments, we must have the other ap-
proach also, namely, the culture and
tradition of the tribal people, and also
the political power of these people.
Unless you give these tribal people
the political power and a share to
participate in the management of their
own affairs, they cannot be helpful
and even the good wishes of the Gov-
ernment and the Commission will not
be of any avail.

In this respect, I would like to
say that the Dhebar Commission has
suggested that certain areas should
be declared as Scheduled Areas and
the transfer of land and other things
should be absolutely banned. A
suggestion was also made to the effect
that Scheduled Areas should be de-
fined. How to define these areas?
It stil] remains. Yesterday, the Home
Minister said that those areas in
which there is more than 50 per cent
of tribal people may be declared a
Scheduleq Area. Fven then, how can
this be defined” If you take the tribal
belt alone, there will be more than
50 per cent or even cent per cent
tribal population. If you take a tribal
belt along with other big areas, you
would not find more than 50 per cent.,
but only less than 20 or 30 per cent
or less,

Take, for instance, my State, Tri-
pura, This idea of Scheduled Areas
is not a new thing. It is as early as
1341 Tripura Era. It is now 1372 Tri-
pura Era, In 1341 Tripura Era, the

Maharaja had declared certain areas -

as tribal areas. Of course, some por-
tions were taken out, as a necessity,
for the rehabilitation of refugees, I
agree with that idea, but still, the
" remaining portion has mnot been
defined, I have been fighting both in
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the Advisory Committee and also here
in Parlizment that the administration
of Tripura should define this area and
that it will have to be well demar-
cated, The best way to locate these
areas is to have the demarcation posts
or digging earth line. Now, what has
happened is, redivision of maujas and
regrouping have taken place. The
whole tribal belt and the tribal popu-
lation have been split up in so many
factions and each fraction of the
the tribal areas have been joined with
certain other areas which are non-
tribal, and thus, the strength of tribal
population in the new regrouped
maujas has been decreased, and
the tribal areas also decreased.

Now, even when the panchayat cons-
tituency was formed, one of our
main demands has been that in the
absolutely tribal belt there =shouid be
a separate constituency where the
tribal population is in a majority. The
argument was put that because there
is no tribal majority area, and one
portion of the Mozas should not be
linked up with another portion of the
Mozas and they should not be forme-
ed into one single constituency. That
was the argument advanced, and now
that thing also has not been done.
That is why I say that the tribal area
should be made into a separate ad-
ministrative unit. I do not say that
it should secede from the existing
State; it should be in that State.
But for the administration of the
tribal areas, a separate administrative
arrangement must be there.

Ang I suggest that in all the tribal
areag there should be a Tribal Deve-
lopment Council, and that Council
should be purely elected bp the tribal
people on the basis of adult franchise;
angd al] development works, in-luding
the management of lands and other
things that we have been suggesting
here should be given to that Tribal
Development Council, and it should
not be given to others. That point
should be noted here very clearly.

Secondly, the hon. the Home Minis-
ter said yesterday that it is a question
of getting trained personnel, How
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can you get trained personnel if you
do not give them education and other
facilities? 1 know in Tripura you do
not get any trained personnel, In
my area in Tripura State ] know that
s0 many non-tribals have been re-
cruited. The Government have spent
so many lakhs of rupees for work in
the under-developed areas. After
_going there, their trained cadres just
try to get their salaries and so on,
That is all. and there is corruption
and other things.

That is why I have made the sug-
gestion again and again in this House,
What is happening? For your social
work and otner services you say that
_you want matriculate. Matriculation
is made the minimum qualification.
No tribal people have been recruited
in our parts because they are not
matriculates. 1 suggest that non-
matriculates and other people must be
given their chances also.

My time is very short and so I
cannot make my points in greater de-
tail. But I suggest that wherever it is
possible, particularly in the eastern
sector of India, in Assam, Tripura,
Manipur and other places. a separate
administrative unit or units in each
of those States should be formed cum-
prising only the triba]l area. It is pos-
sible, and that is why 1 request the
Government of India to consider that
matter and give their thought to have
that type of administration there,

The tribal people of Assam are de-
manding a separate State—I do not
know how far it is correct or not; I
am not going into that question. But
one fact remains, namely that these
triba] people were not satisfied. Be-
cause, if they were satisfied, how is
it that after their remaining under
Congress rule for fifteen years, this
question has suddenly come up? We
must agree, therefore, that there must
be some discontent, some dissatisfac-
tion ang exploitation going on in that
part of the country, and that is why
there is this demand.

And another trouble is created in
the lives of the tribal people, and that
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is the reservation of forests. This re-
servation of forests js another very
dangerous question. I agree that
forests must be reserved. But mmpor-
tance should not be given to the forests
alone, but much more importance
should be given to humap lives. What
actually happens is this. In our part,
for hundreds of years, thousands of
people have been staying in the forest
area and living on shifting cultivation.
Suddenly you declare that particular
arva as a forest area and you prevent
the tribal people from carrying on
their jhoom cultivation, and they are
evicted from that place, A number of
cases have beep instituted, the tribal
people have been fined and penalised
and put into joil. You should not
do it, you 'must not do it. You must
respect the life of the people and
should not evict them from those
places, That is why I am suggesting
that this jhoom cultivation by these
people should not be prevented unless
and until the people of that parti-
cular area have been rehabilitated
elsewhere.

Til] that 15 done the arca should
not be declared as a reserved forest
area,

Shri Balkrishna Wasnik (Gondia):
Sir, the hon. the Home Minister has
already expressed his thanks for the
weighty report that has been suamiit-
ted by the hon. Shri Dhebar and the

. members of his Commission. I would

only like to say that we are not doing
full justice to this report by discussing
it only for four hours, although we
have actually given five hours for il'is
discussion because we will be finishing
this discussion by half past three.

Looking to the number of recom-
mendations that have been made in
this report—they number something
like 285—we are not, therefore, giving
even one minute per recommendation
for this discussion. The report is also
wvery bulky and the first volume com-
prises of 564 pages. It is so big u re-
port, such an important document, and
we are giving such a short time for its
discussion. 1 am really very sorry for
this kind of thing.
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The Chairman of this Commission
‘has emphatically pressed one point,
-and that is about the “left-outs”. In
his letter to the President of India,
An paragraph 4, he hag said:

" “There is another class of tribals

who, through belonging to the
same category, has been excluded
because of the territorial test that
they remain outside particular
areas. We can say with some per-
sonal knowledge that this distine-
tion while valid in law is with-
out much justification in point of
fact”

He has elaborated these things else=
where also. He has particularly re-
ferred to the “left-out” tribes in the
Mudhya Pradesh area and the Nagpur
division of Maharashtra. He has slso
said that he had in mind to prepare a
list, but for lack of adequate data the
“Commission had dropped the idea. I
would request the Government to look
into the matter very seriously and see
if any left-out tribes could be included
in the list and given the facilities.

As the report has pointed out, the
4ribals are classified on the basis of
the areas inhabited by them, as indi-
«ated below:

(ay Tribals residing in scheduled
areas;

(b) Tribals residing in specified
areas; and

(e) Tribals residing in the rest of
the State.

Of these, the first two are declared
as scheduled tribes, while the third
category is known as the ‘“left-out”
tribes and they are treated as other
‘backward classes. The Commission
say: {

“We have not been able to
understand the reason for  this
glaring differential treatment in
respect of the same tribes living
in the same region. This gives
rise to great dissatisfaction.”

1782 (Ai) LS-T,
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Though the Chairman of the Com-
mission and the Members of the Com-
misgion in this report have brought
out this aspect of differential treal-
ment I am very sorry to note that the
Home Minister, though he spcke for
half an hour while intiating the dis-
cussion yesterday, did not touch this
very important point. I would reouest
the Deputy Minister, who would now
be giving the reply, to touch this point
ang say something about the govern-
ment policy as to how they propase to
dea] with this problem,

It is a very important problem, and
one of the Members has also just
spoken about this. As you know, the
scheduled tribes who live outside the
scheduled areas are not given the
benefits. Suppose there are vacancies
in the sefvices. Because they live out-
side the scheduled areas thcy cannot
be appointed in these vacancies. This
is the treatment that is being given to
these people. We have pointed this
out very often to the Government, but
though 14 years have passed after in-
dependence, Government have not
come forward with any concrete pro-
posa)l to remove this glaring injustice.

One of the Members speaking yes-
terday asked why this special treat-
ment should be given to the scheduled
tribes. 1 am rather sorry that there
are people in thizs country and also in
this House who, even after so many
years of independence and after such
a progress that we have achieved not
only materially, but otherwise also,
come forward with this argument. It
is rather surprising that people who
sit opposite and talk of progressive
things should rather speak out this.

Shri Warior (Trichur): All those
sitting opposite cannot be ‘progressive’.

Shri Balkrishna Wasnik: I am not
speaking of all those Members who_
are sitting opposite; I was referring to
Shri Yashpa] Singh. 1 would request
the hon. Members who are against this
reservation to go through the proceed-
ings of the Constituent Assembly. It
has been discussed there thoroughly

-
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and now there js no reason to reopen
this issue.

I am glad the Home Minister has
talked about increasing the number of
tribal blocks from 330 to 450. It is a
very good thing.

1 would not like to add anything
more except that the views which
have been expressed by the hon. Home
Minister in his speech shouid be im-
plemented and no stone should be left
unturned to achieve the progress in
the time-limit that has been specified
by the Home Minister.

Shri Rishang Keishing (Outer Mani-
pur); Sir, I am grateful to the Chair-
man and members of this Commission
for submitting such an excellent re-
port. I may say that they have put
their heart and soul into the work
wind they have performed thair duty
with the utmost sincerity and honesty.
As T went through the report, 1 found
many things regarding the problems
of tribals. They have made so many
recommendations and suggestions for
the solution of those problems. In
ehort, T may say that it is a dictionary
o? the tribal problems and I hope tine
Government and the people of this
country will utilise it to the fullest
possible extent.

The most important problem of the
tribals is land. As the Commusvion
has rightly pointed out, about 90-5
per cent. of the tribals are agricul-
turists and out of 173 lakhg of tribal
people, 28 lakhs are landless. Perhaps
there was a time when land was not
at all a problem to the tribals but
teday they have become landless. I
will divide the tribals into lwo groups;
those living in the valley and those
living in the hill areas. The land pro-
blem is more acute in the case uf those
whe live in the valleys than in  the
case of those who live in the hill areas,

because they are more accessible to-

aon-tribals and non-tribals have ex-
ploited them and encroached upun the
land of the tribals. The “ribal people
in the hill areas are never explosted.
Before 1947, there was hardly and ex=
ploitation, but today after 14 decades,
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there has been a lot of exploitation
and encroachment upon the tribals. I
think this problem has been dealt with
by the Commission elaborately and
they have made several nice
recommendations.

This country stands for socialism,
equality and equal distribution of the
national wealth amongst “he citizens
of the country. I think this tribal
problem is a challenge to the country.
if thig country fails to give land to
every family of the tribals, Todia’s
socialism will completely faill and
collapse. I think it is a challenge to
the country and to the Government
particularly.

As 1 said, there are 28 lakhs of tri-
bals who are landless. There cre
crores of acres of wastelhul—
5,76,57 000 acres, according to the 1951
census. As the Commission has point-
ed out, preference should b2 given to
the tribals in allotment of such lind.
Tribals are called the children of the
forests. Forest is the mother of tribals,
How can you, in the name of re-
servation, separate these tribals-—the
children from the mother namely, the
forests? Mother and children can
never be separated. It is the Gouvern-
ment's duty to see that the bonds of
good relation between the forest; and
ker children are strengthened.

Today we see that after 1347 so

. many areas of forest, where the tri-

bals used to have jhum cultivation,
have been declared as protected for-
ests. As Shri Dasaratha Deb  hase
pointed out, in Manipur also hundreds
of square miles of forests have been
declared as protected areas and con-
sequently, the tribals everywhere have
acutely felt the pangs of forcible se-
paration of the forests from them. This
sheculd not be allowed. T am glad that
the Commission has recommended that
it should be revised. Government
sheuld revise it and sec that the lands
are released and the tribals are again
made the owners of the lands.

Regarding reservation in services, I
am of opinion that wherever possible:
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everywhere, in every State, reserva-
tion for the scheduled tribes in Gov-
ernment service should be at least on
pcpulation basis. In Manipur, at
present our tribal population 1s 32 per
cent, but the reservation is only 20
per cent, combined for scheduied
castes and scheduled tribes. This iz a
glaring injustice. At least it should be
on population basis and there should
be separate reservation for scheduled
castes and scheduieq tribes.

In the All-India Services also, ] am
of opinion that sufficient attention has
not been paid by Governmeat. It
should be taken care of and serious
attention should be given :o0 see that
tribal boys are selected in these ser-
vices. I wish to suggest that any tri-
bal boy who appears in the IAS ex-
arination of the UPSC and who passes
the written examination should be
straightaway given appointmant, if not
in the IAS at least in the Central
Secretariat Service. It should be made
a rule and the Home Minister should
give order to all the Stote Govern-
ments to follow this. Those who have
put in a: least 5 years service shculd
be immediately promoted *o  higher
posts.

Regarding education, 1 would like to
point out that today university edu-
cation and secondary education has
been made free, but at the bottom, i.e.,
in the primary stage, education has
not been made free in many States. It
should be the intention of the Govern-
ment to see that every private primary
school is taken over by Government
during the third Plan and svery tribal
village should have one lower primary
school.

Coming to medical facilities, today
we are lacking in medical facilities.
Fer example, in Manipur in the hill
areas, there are 4] dispensarics, 3
hospitals and 2 primary health centres
where doctors are not available. The
reason js that there is a dearth of
medical practitioners. 1 would like to
suggest that special pay-scales should
be fixed for them, they should be
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given special allowances or three or
four advance increments should be
paid to them so that they can be in-
duced to extend medical facilities to
the people of those areas.

Sir, due to want ‘ot time, I cannot
make my other points. I feel that the
House has done injustice to the Sche-
duleq Castes and Scheduled Tribes.
Not less than ten hours should have
been allotted for discussion on this
report, and more people should have
been allowed to speak. Every time,
whether it ig the Report of the Com-
missioner of Scheduled Castes and
Scheduled Tribes or some other thing,
we are given a stepmotherly
treatment.

Mr. Deputy-Speaker: Shri Virbhadra
Singh.

Shri Basumatari: Sir, nobody from
Assam has spoken.

Shri N. N. Patel: Nobody from

Gujarat also.

Mr. Deputy-Speaker: Assam is stout-
ly represented by Shri Basumatari

Shri Warior: Sir, are all the States
Egiven an opportunity to express an
opinion?

Mr. Deputy-Speaker; I am trying to
dg that.

Shri Warior: 1 am afraid, nobody
has spoken from Kerala.

Mr. Deputy-Speaker: Shri Virbhadra
Singh.

Shri Virbhadra Sipngh: Sir, as the
time at any disposal is short, I shall
try to be brief. At the very outset I
would like to say that the report under

discussion is, by and large, a very
good report. It is very comprehen-»
sive and touches almost all the as=-
pects of tribal life. It is indeed a
monumental piece of work, and we
would like to convey our sincere
thanks to the members of the
Commission.
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Much has been said about the re-
port and the recommendations made
by it. I would only like to draw the
attentio of the House to Question
No. 132 which appears on page 27 of
Volume II of the report. It pertains to
the question of discriminatorv  pay-
ment of emoluments and allowances to
the government servants or employees
who are serving in the remote corners
of tribal areas. Sir, there is discrimin-
ation in payment of salaries between
employees belonging to these tribal
areas and those who come from out=
side. Whereas the employees whe
come from outside or who are out-
siders are entitled to allowances which
amount to about 100 per cent. of their
salary, the local employees or the
tribal people are denied this facility
though they might be serving miles
eway from their homes. 1 do not
understand why this discrimination is
made, especially when both the em-
plovees whether they are local or
tribal or they are from outside are
working at the same place and under
the same conditions. This discrimina-
tion has caused a lot of heart-burning,
I think it is against justice, equity
and fair play, and it is better that this
discrimination is removed forthwith

The Commission, Sir, have admitted
in their report that on account of the
changed conditions on the other cide
of the Indo-Tibetan border our traders
have suffered a great setback. Most of
our traders there used to trade with
Tibet. Now, on account of the chang-
ed circumstances there, the trade has
come to a stand-still. While admitting
this« fact. T am sorry to sav, the Com-
mission has made no recommendation
regarding their rehabilitation. I would
like to draw the attention of the Gov-
ernment and this hon. House to the
pitiable plight of the traders. especial-
ly those belonging to the Kinnaur Dis-

trict of Himacha) Pradesh, and T would
urge that immediate steps be taken to
rehabilitate them before it is too late.
The question of their rehabilitation
should receive the utmost priority of
this Government, because the traders
belong to an area which is adjacent
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to a country which is not very friend-
ly to us and it is in our own interest
that these traders should be rehabili-
tated so that there is no discontent
among them.

Also, Sir, the Commission in their
report have suggested thay additional
powers should be given to the Col-
lectors and the Deputy Commissioners.
They have said that the Deputy Com-
missioners or the Collectors should be
made overall in-charge of al] develop-
mental works connected with tribal
welfare at the district level. I am
opposed to this suggestion. I feel that
our Deputy Commissioners and Col-
lectors are already over-worked, and
I do not think that they will be able
to do justice to this additional load of
work. T am also opposed to this be-
cause I fee] that this will lead to cen-
tralisation. The main purpose of our
developmental schemes or welfare
schemes is to root out poverty and 1g-
norance, and in order to do that it is
essential that there should be maxi-
mum co-operation between the people
concerned and the executive. In order
to elicit this maximum co-vperation it
is necessary that the people shou'd be
taken into confidence and they should
be allowed to participate in  some
way in their own governance and in
the execution of their development
schemes. If you accept this then it
leads to decentralisation and delegation
of powers. Therefore, any suggestion
which cuts at the root of this principle
ang leads to centralisation is most
welcome and I am sure the hon. Mem-
bers of this House will he opposed to
such a suggestion. I, therefore, feel
that this report lacks the necessary
emphasis on the question of decentra-
lisation and delegation of powers, and
T urge that this aspect should be kept
in mind and should be taken into
consideration.

Sir, ag 1 have said earlier, the re-
port is a monumental piece of work.
but it is not without its flaws. There
are certain flaws which I find it iy
duty to bring to the notice of the
House. During the course of its in-
vestigation, the Commission toured
very extensively, and wherever i
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went it recordeq oral evidence of both
officials and non-officials. It also re-
ceived large number of written rep!les
to its questionnaire both from officials
and non-officials. But I find, whereas
much prominence has been given to
the views expressed by officials, I am
very sorry to say, the views of com-
mon people, the nrdinary people, have
not found any plare in the report.

Shri Sonavane: That is usual

Shri Virbhadra Singh: This is most
unfortunate, because 1 do not =ee why
the Commission should have chosen
to ignore the wishes of the people.
Atter all, public opinion is a very im-
portant factor in democracy, and 1
personally feel that the views express-
ed by the representatives of the or-
dinary people should have formed the
bulk of the report

Before I conclude, Sir. 1 would like
to say that I do hope that the report
under discussion will in no case be
shelved and the recommendations
made by the Commission will be im-
plemented so that a time may come
when the people of the Scheduled
Areas and Scheduled tribes may grow
up in stature and may be able to take
their part in the life of the nation.

Mr. Deputy-Speaker:
Chandrasekhar.

Shri Basumatari; Sir, nobody has
spoken from Assam.

An Hon. Member: From Punjab also.
(Interruptions).

Mr. Deputy-Speaker: I am very
sorry, I cannot help it We have to
conclude. this by 3.30 p.m. when we
have to take up non-official business.

An Hon. Member: It may be taken
up at 4 O’Clock.

Some Hon. Members: Yes.

Mr. Deputy-Speaker: Order, order.

Shrimati

15 hrs,
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Shri Harish Chandra Mathar
(Jalore): T do not want to participate
in this debate. I only want to sub-
mit that when there is such a demand
in the House from all sections of the
House from the very beginning, it
would be only fair that we carry on
this motion to the next session. We

have done it in the past.

Some Hon. Members: Yes.

Shri Raghunath Singh (Varanasi):
It is very necessary when so many
more Members want to participate in
the discussion.

Mr. Deputy-Speaker: Vesterday it
was decided that we should close this
by 3.30 p.m. Today morning also the
Speaker made it very clear that the
discussion would go on only up to 3
O'Clock when the reply would be
given

Shri Harish Chasdra Mathur: In this
matter the House is supreme. If the
House feels that it shoulg be carried
on, there is nothing which can stop the
house from taking that course. What
is wrong sbout it? It is not a Bil}
which has to be passed immediately for
Government to take some action.

Mr, Deputy-Speaker: What is the
view of the Government?

Shri Rane: Out of the five hours
allotteq for the discussion of this Re-
port, two hours were taken yesterday.
Today the discussion started at 1-30
p.M. If the discussion continues up to
3.30 p.m. only two more hours would
be available. So, if the House so des-

ires, it can be carried on to the next
session.

Mr. Deputy-Speaker: All right, we
will continue this till 3.30 p.m.

An Hon. Member: Half an hour is’
not sufficient.

Mr. Deputy-Speaker: Today the dis~
cussion will go on till 3.30 p.m. Then
it will be carried on to the nexy
sesgsion.
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Shri Warior: ] may be allowed to
put another proposition. Those States
which dig not get an opportunity so
far may be considereq at least in the
next session.

Mr. Deputy-Speaker: There do not
seem to be any Scheduled Tribes in

Kerala. (

Shri Warior: There is no area in
any part of India which has no
€ “-~duled Castes or Scheduled Tribes.

Mr. Deputy-Speaker: Anyhow, I
do not have his name with me.

st go wo W (fep@) @ AT
Fafeeqa ag W 3 fr o T E
$-U3 9T T < A G giar AL |

Mr. Deputy-Speaker: Now that the
giscucsion would be going on in the
next session, Shri Jaipal Singh will
get his opporiunily during next ses-
sion

Shri Jaipal Singh (Ranchi West):
May I submit that it is not necessary
that this discussion should continue
today any further? It 1s the desire
of the House that the discussion should
be coniinueq in the next session and,
it you agree with that view, then the
question of extending it till ha!f past
three does not arise.

Shrimati Lakshmikanthamma (Kha-
vamam): A perusal of the report of the
Scheduleg Areas and Scheduled Tribes
Commission will revea] that the Com-
miss.on have done commendable ser-
vie. by giving such a good and in-
structive report in which they have
gone to the minutest details of the
problem facing the tribals. We all
know tha* nnder the able chairmanship
of Shri Dhebar, who has got so much
love for these people who are living
in the backwards areas, in far off
iracks, in the forest regions in a very
backward condition socially, economi-
callv and politically, who are living
under the barbaric conditions, we have
got such a wonderful report. We find
from that report that these people do
not have enough food to eat, proper
water to drink or proper cloth to
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wear. They do not have houses to
live in. Sometimes they have to de-
pend on birds ang small animals for
their food. Shri Dhebar has in his
mind all these conditions and compas-
sion and love for these people who are
so backward. So, the Commission has
gone into the minutest details of every
aspect of the problem.

I am very much satisfled with the
report except for one fact, and that is
enough attention was not paid to the
economical, socia] and political con-
dition and difficulties faced by women.
Only a page and a quarter has been
allotted to that topic and some men-
tion is made about women enjoying
equal rights with men. At the same
time, politically they do not participate
in the proceedings of the panshayat or
the meetings of the tribes.

Here it is very painful for me to
bring to the notice of this House that
in one district in Andhra Pradesh
women are actually kidnapped. What
for? Because, there is trading In
human flesh, inter-State traffic in
tribal women, and they are taken to
far off regions and sold. Since this has
come to the notice of the State Gov-
ernment, it has been taking some ac-
tion but I do not know whether it has
been brought to the notice of the
Central Government. Since the Min-
ister concerned with the tribal areas
happens to be alsp the Minister of
Home Affairs, T would appeal to him
to see that this sort of thing is stop-
ped immediately and severe action is
taken against those people who in-
dulge in such trade in human fesh.
This has happened in Mehboobnagar
and it has come to the notice of the
State Government when one girl who
was kidnapped was rescued and re-
turned to her parents.

I was very glad to hear Shri Lal
Bahadur Shastri saying that it was his
earnest desire that within fifteen years
the level of the tribal people should be
brought up to the standard of living
of the other people. The Commission
has elaborately dealt with the condi=
tions of those people and the difficulties
faceq by them like indebtedness, ig-
norance, lack of communication, want
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of credit facilitieg etc. So far as in-
debtedness is concerned, in my own
constituengy there is a area where
there is concentration of tribal people
-and the moneylenders are the most
prosperous people there. If you visit
any ftribal area you will find that the
moneylenders are the most prosperous
people. In such areas they go to the
tribals and lend them some money in
the lean period and take many more
timeg that amount during the harvest-
ing season. According to this Report,
the sons of the tribals inherit these
debits and they are in perpetual bor d-
age. So, unless we organise some co-
operatives, these middlemen and
moneylenders cannot be eliminated.

It is stated 1n thz R-rort that it is
elso necessary that the State Govern-
ments should undertake an enquiry
into the incidence of bonded labour. It
is suggested that legislation should be
passed for treating such agreements
as void. Tt should be looked into.

Development of communications
will go a long way in redressing the
grievances of those people. For one
thing, they will be engaged in that
work. Then, people living in the far
off tracts are cut away from the entire
civilised world. However much you
may iry to bring them to the level of
the other people, unless they see with
their own eyes what is the condition
in the outside world, it will not be easy
to make them change their way of life
and make them psychologically adjust
themselves tp the new conditions. So,
communications will not only provide
them employment and raise their
standard of living by placing more
money in their hands, but it will give
them quick means of transport. Now
they have to walk miles and miles to
€o to the market to get their daily re-
quirements, which is inhuman.

As far as the construction of roads
is concerned, some contractors take
them up very Ieisurely and con-
sequently the works suffer. As foy my-
self, 1 feel that this entire contractor
system should be abolished and labour
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co-operative societies should be orga-
nised. Priority should be given to the
formation of labour co-operative socie=
ties for undertaking the work of cons-
tru...nn of houses as well as roads.

As regards housing the Commis-
sion has also suggested that they
should be given according to needs
and requirements as also the way in
which there should be some changes
in the pattern of construction of
houses.

By the end of the Third Plan, I
think every village has to be provid-
ed with a drinking water well I
for one feel that priority should be
given in the Tribal areas for digging
drinking water wells.

For two days we had a discussion
about floods and flood control. In
Andhra I know there is this shifting
cultivation. I think in other parts of
the country also it may be existing.
These Tribal people go and cut the
forests and cultivate the land.  After
some time they leave that place and
cultivate some other place. This
causes soil erosion because the smcoth
soil is washed off by the rains and
all this place is converted into a
desert in gue course, So, they should
be settled at one place. Some co-
operative farming societies should
also be formed. In my State tnese
people are given five acres of land
but we do not know how it changes
hands. Within a few days we find
that it is in somebody else's name,
So, it is better to give them land
after forming co-operative farming
societies.

1 think it would not be proper for
me to continue though I have got
such a lot to say. I am very much
thankful to your for giving me even
this opportunity.

Dr. Kohor (Phulbani): Mr. Deputy-
Speaker, Sir, 1 am very grateful to
you for giving me a chance to say
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[Dr. Kohor]

something about the tribals in this
House today.

The Report of the Scheduled Areas
and Scheduled Tribes Commission
under the chairmanship of Shri
Dhebar is a comprehensive one. I
welcome it. The members of the
Commission deserve commendation
because they have very ably and
frankly placed on record the abject
failure of Central as well as the State
Governments in dealing with the pro-
blems of the Tribals.

Our beloved Prime Minister. Pandit
Jawsaharlal Nehru, in writing the fore-
word of the famous book by Dr.
Verrier Elwin on the philsophoy of
NEFA has said that the culture, cus-
tom, forest rites and religion of the
Schedu'led Tribes people should be
maintained. But even after the com-
pletion of the Second Five Year Plan
the lot of the Scheduled Tribes is no
better than what it was a thousand
years ago. My State of Orissa is
fortunate enough to have been the
field of operation of great men, like,
Thakar Bappa and Acharva Vinobha
Bhave and lastly Dandakaranya is
being operated in my State, parti-
cularly in the Distriect of Xoraput
which is the epitome of the Scheduled
Tribes in India, but even then we are
what our grandfathers were.

In many parts of the country and
in Orissa shifting type of cultivation
is done by the Tribal people. The
Forest Department and the State
Government discourage us from doing
this type of cultivation on the ground
of soil erosion and wastage of national
property. 1 disagree with them.
Even in western countries this type
of shifting cultivation is done by
civilized people. On the slopes of
the Pyreness Mountains which is the
border of France and Spain shifting
‘cultivation is the only method of cul-
tivation. In many parts of Africa
and on the slopes of Mount Kiliman-
jaro in Kenya shifting cultivation is
going on. If that kind of cultivation
is good in one part of the world, I
do not think it to be wise enough to
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abolish this method of cultivation 1m:
our country. If this method of culti-
vation is discouraged by the Govern-
ment—it may be that the Tribal
people are innocent and they do not
know how to defend their interest;
that is why everybody is preaching a
sermon to wus—if the Government
adopts the policy of abolishing shift-
ing cultivation, then I demand land.
for land, that is, to be more precise,
the Hill people should be given land
liberally for the loss that they sustain
in losing their present way of life,
their home and hearth and, last but
not the least, their beloved mountains,

15-17 hrs.

[SEr1 SURENDRANATH DWIVEDY in the
Chair]

It is a very common thing now to
see that the District Officers of the
Tribal Districts used to give fallow
land to people other than the Tribal
people instead of giving this fallow
land to the Tribals as priority. This
practice of neglecting the Schedu'ed
Tribes people in Scheduled Areas
should be stopped at once ang. they
should be penalised.

Then 1 come to the forests, Forests
is the economy of the Scheduled Tribe
family. From time immemorial we
have been born and brought up in
forests and thé forest gives us em=
ployment and food. But now all of
a sudden this right has been taken
away from us and in return we get
half-built homes, one bullock per
family and jealously and consequent-
ly we are being insulted by the
people of the plains. The people of
the plains do not know our language,
particularly the officers of the Welfare
and Public Relations Departments
who are supposed to work with us.
They also do not know our custom
the state of affairs. We have these
and do not beliewe in our religion.
My suggestion is that if the Govern-
ment is sincere in not de-tribing us
then these officers should learn the
Tribal language and try to be ons
with us.
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Now, I come to education. It is
so nice that schools are being opened
in my State in many places in the
tribal areas, but it is regrettable that
these institutions are haphazardly
managed by Government. It so
happens that these institutions lack in
materials, sufficient teaching staff and
proper management. There are some
newly opened primary and middle
schools in which the Government
have appointed only the teaching
staff, on the condition that the tribal
people will supply the required mate-
rials for the schools. When the tribal
people are living a hand-to-mouth
existence, it is quite impossible for
them to supply all these requirements.
If at all Government are so keen for
the upliftment of these tribal people,
then 1 would submit my suggestion
that these primary and middle schools
should be well equipped with men
and material.

In the national enterprise of the
Dandakaranya we are seeing that the
local Adibasis of Koraput are getting
a stepmotherly treatment from the
Dandakaranya Development Authori-
ties in comparison with the refugees
who have come from East Pakistan.
If the East Pakistan refugees are
given land, the local Adibasis should
also be given the same proportion of
reclaimed land, but it is provided in
the Commission’s report that 2 per
cent of the total reclaimed land
should be given to the tribals. This
discrimination will affect the morale
of the tribal people.

Lastly, before T conclude, my only
submission is that the tribal problem
is a problem of change of heart. In-
stead of high promises and long lec-
tures, we want good social workers
to work among us.

ot FWQ (AT WA HEIRE,
WHA ¥ A FaT wfama o fam
& fag vt € g, & Suwr gwdA
w3 § 1 s qorr fadr # efz-
ofgdt & sorr & s arfeR @
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EicHTH REPORT

Shri Hem Raj (Kangra) I beg to
move:

“That this House agrees with
the Eighth Report of the Commit-
tee on Private Members' Bill and
Reszoiutions presented to the
House on the 5th September,
1962".

Mr. Chairman: The question is:

“That this House agrees with
the Eighth Report of the Commit-
tee on Private Members' Bill and
Resolutions presented to the
House on the 5th September,
1962".

The motion was adopted.



